
FIR No.168/2014
PS Mukhejee Nagar
u/s 356/379 IPC
State Vs. Amit Chauhan @ Kale @ Amit

25.06.2020

The  proceedings  are  being  conducted  through  video

conferencing with the consent of parties in terms of directions of

the Ld. District & Sessions Judge, North, Rohini Courts, Delhi

Pr: Ld. APP for the state.
Ld. Counsel for the accused through VC

Present  application  has  been  filed  on  behalf  of  the

accused  Amit  Chauhan  seeking  directions/information  to  the

Jail Superintendent no.4, Tihar Jail that accused Amit Chauhan

is on bail in the present case.

Heard. Perused. 

Perusal of record reveals that accused Amit Chauhan is on

bail in the present case. Hence, Jail Superintendent no.4, Tihar

Jail is accordingly directed that accused is on bail in this case

and be released, if not wanted in any other case.  

Application stands disposed off accordingly.

 

(SATVIR SINGH LAMBA)
ACMM (North District)

Rohini Court/25.06.2020



FIR No.87/20
PS Mahendra Park
u/s 279/338 IPC

25.06.2020

The  proceedings  are  being  conducted  through  video

conferencing with the consent of parties in terms of directions of

the Ld. District & Sessions Judge, North, Rohini Courts, Delhi.

This is an application for release of case property vehicle

bearing  no.  DL-3CBJ6708  moved  by  the  applicant/registered

owner. 

Pr: Ld. APP for State. 

Ld. Counsel for applicant/registered owner Shiv Kumar. 

Heard and perused the reply filed by the IO. 

As per the reply of IO he has no objection for release of

aforesaid case property to the rightful claimant. 

Directions regarding release of case property vehicle 

The aforesaid vehicle be released by the SHO/IO to the

registered owner on the following conditions:

i. SHO/IO should verify the particulars of the ownership of

the case property vehicle and identity of the applicant. 

ii. Vehicle can also be released to the AR of the owner of

the case property on showing of the authority letter on a

properly stamped paper. 

iii. Photographs from all angles of the case property should

be taken including the engine and chasis number and



such photographs should be filed in the police report in

the court. 

iv. Such photographs should be attested under signatures

by all concerned parties. 

v. A Panchnama as per law should be prepared detailing

the proceedings of the release of the case property in

favour of a party. 

(Such photographs and panchnama should suffice

for  the  purpose  of  evidence  during  the  trial

proceedings as a secondary evidence admissible in

law if in the event the original of the case property is

not produced during the evidence). 

vi. An indemnity bond should be taken from the party in

whose  favour  the  property  is  released  as  per  the

valuation  of  the  case  property  mentioning  the

undertaking  to  indemnify  any  other  person  in  whose

favour any claim relating to case property is determined

by any legally competent forum. 

vii. Mechanical  inspection  of  the  vehicle  should  be  done

before releasing the vehicle if it is a case of accident. 

viii. In case vehicle is insured, the applicant will also furnish

an affidavit to the SHO/IO in support of the application

for release of vehicle that he has not claimed insurance

money from the insurance company pertaining to the

occurrence of accident in above mentioned FIR. 



ix. With  these  directions,  the  present  application  is

disposed  off.  However,  if  there  is  any  objection  to

release  of  case  property,  objections  will  be  sent  in

writing  on  next  working  day  before  concerned

court/concerned Duty MM.

 

Copy of the order be given dasti. 

(SATVIR SINGH LAMBA)
ACMM (North District)

Rohini Court/25.06.2020



FIR No.381/2020
PS Mukherjee Nagar
u/s 25/54/59 Arms Act
State Vs. Rahul

25.06.2020

The  proceedings  are  being  conducted  through  video

conferencing with the consent of parties in terms of directions of

the Ld. District & Sessions Judge, North, Rohini Courts, Delhi

Pr: Ld. APP for State.

Ld. Counsel for the applicant Rohit 

Heard. Report perused.

Heard and perused the reply filed by the IO. 

Vide this order I will dispose off the bail application moved

on behalf of accused Rohit.

It is submitted by the Ld. Counsel that accused is in JC

since 08.06.2020 and has falsely implicated in the present case

and prayer is made for the grant of bail.

Perusal of the report revealed that accused Rohit was not

arrested in  the present  case and he is  not  in  custody in  the

present case. Therefore, in view of the same, present application

is infructuous and accordingly stands dismissed.

      Copy of the order be given dasti as prayed for.

(SATVIR SINGH LAMBA)
ACMM (North District)

Rohini Court/25.06.2020



FIR No.381/2020
PS Mukherjee Nagar
u/s 25/54/59 Arms Act
State Vs. Rahul

25.06.2020

The  proceedings  are  being  conducted  through  video

conferencing with the consent of parties in terms of directions of

the Ld. District & Sessions Judge, North, Rohini Courts, Delhi

Pr: Ld. APP for State.

Ld. Counsel for the Accused/applicant 

Heard. Report perused.

Heard and perused the reply filed by the IO. 

Vide this order I will dispose off the bail application moved

on behalf of accused Rahul.

It is submitted by the Ld. Counsel that accused is in JC

since 08.06.2020 and has falsely implicated in the present case

and prayer is made for the grant of bail.

Perusal of the report revealed that a knife was recovered

from the possession of the accused Rahul. It is further revealed

that the accused is habitual offender and is involved in number

of cases.

Therefore, considering the fact that the allegations against

the accused are serious in nature and the investigation of the

case is at the initial stage, accused is not entitled for the grant of



bail  at  this  stage.  Accordingly,  the  present  application  is

dismissed. 

      Copy of the order be given dasti as prayed for.

(SATVIR SINGH LAMBA)
ACMM (North District)

Rohini Court/25.06.2020



FIR No.0384/2020
PS Mahendra Park
u/s 379/411/34 IPC
State Vs. Deepak

25.06.2020

The  proceedings  are  being  conducted  through  video

conferencing with the consent of parties in terms of directions of

the Ld. District & Sessions Judge, North, Rohini Courts, Delhi

Pr: Ld. APP for the state.
Ld. Counsel for the applicant/accused through VC

Present  application  has  been  filed  on  behalf  of  the

accused  Deepak  for  calling  of  status  report  from  the  Jail

Superintendent,  Tihar  Jail/Madoli  Jail  regarding  release  from

Jail.

At  request  of  Ld.  Counsel  for  the  accused,  put  up  on

26.06.2020.

(SATVIR SINGH LAMBA)
ACMM (North District)

Rohini Court/25.06.2020



FIR No.004671/2019
PS Mahendra Park
u/s 379 IPC
State Vs. Vinay @ Tempo

25.06.2020

The  proceedings  are  being  conducted  through  video

conferencing with the consent of parties in terms of directions of

the Ld. District & Sessions Judge, North, Rohini Courts, Delhi

Pr: Ld. APP for State.

Ld. Counsel for the Accused/applicant 

Heard. Report perused.

Heard and perused the reply filed by the IO. 

This is an application for release of accused on furnishing

of personal bond.

It is submitted by the Ld. Counsel that accused is a only

son of his parents and his mother is very old & not able to come

to the court from Meerut, UP. 

As per record, vide order dated 17.06.2020, accused was

admitted to release on bail on furnishing personal bond in sum

of Rs.15,000/- with one surety in the like amount. This court has

no inherent power to review the said order.  Hence, the present

application is dismissed. 

      Copy of the order be given dasti as prayed for.

(SATVIR SINGH LAMBA)
ACMM (North District)

Rohini Court/25.06.2020


